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(Amendment) Bill

‘?nh Mebammad Ibrakim: No; not
a

RApmew:ggRNwHy:

Where after distributing maing have
been laid down under the provisions of
clause IV or clause V, when any con-
sumer spplies, he will have to give an
undertaking—“withuin fourteen days
after the service on him by the licen-
see of & notice in writing in this behalf,
he tenders to the licensee a written
contract, in a form approved by the
State Government, duly executed and
with sufficient security, binding him-
self to take a supply of energy for
not less than two years to such amount
as will produce, at current rates charg-
ed by the licensee, a reascnable
return—-now 15 per cent.

W & U fay a;w F sl

farsmiagorww o L &
sl ofer &, Y sw cfar oY
g 1Y 9Tz Y ot W & o e v
X &% oft duy & & quverrar § v SRRl
dawfrfi g1 Yy o

wE:
Clause §

“Where, after the expiration of
two years and six months from the
commencement of the Lcence, &
requisition is made by six or more
owners or occupiers of premises in
or upon any street or part of a
street within the area of supply—

Not area of compulsory supply. It s
only “withun the area of supply”

™ & w1 N worerr ofrgr w1 for

a2

Mr. Deputy-Speaker: Area of sup-
ply is imnterpreted by the Minister hke
that

Shri Hathi: The difficulty s, rule
18 (d) mentions what 1s compulsory
The rules made under the Act deal
with it

* Shrl Namidlr ' Bharacha: ‘Ares of
supply’ has been defined *
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pir. Deputy-Speaker: Yes; that has
beed defined,

§ shall now put all the amendments
to the vote of the

Amendments Nos. 28, 28, 13, 14 and 32
were put and negatived.
pr. Deputy-Speaker: The question
1s;
“That clause 40 stand part of the
Bill”

The motion was adopted.
Clause 40 was added to the Bill.
Clause 41 was acdded to the Bill.
pr. Deputy-Speaker: The question

.
“That clause 1, the Enacting

formula and the Title stand part
o the Bill”

The motion was adopted.

clwuse 1, Enacting Formula and the
Tstle were added to the Bill

ébri Hathi: I move:
“That the Bill, as amended, be
p”sed ”
pir. Deputy-Speaker: The question
18-
“That the Bill, as amended, be
passed ”n
The motion was adopted.

15 45 hrs.
DOWRY PROHIBITION BILL

ohe Minister of Law (8hri A. K,
Sep): Mr Deputv-Spesker Sir, [
beg t0 move

“That the Bill to prolubit  the
gVIng or taking of dowry, be Yee
gerred to a Joint Committee of the
Houses consisting of 45 members;
30 from thuis House, namely:—Shri
J. M Mohamed lmam, Dr. X
Atchamamba, Shr Niberan Chan

ara Lasker, Shri Opkar Lal; Shrl
,,ma Jayaben Vajuybhai Shah, Shr
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Balkrishns Wasnik, Shri Ram

Devi, Shri Sinhasan Singh, Shri-
mati Uma Nehru, Shri J. B. 8. Bist,
8hri Hifzur Rahman, Shrimati
Renuka Ray, Shri Tekur Subrah-
manyam, Dr. M V. Gangadhara
8iva, Shri V, Eacharan, Shrimati
8ahodra Bai Rai, Pandit Babu lLal
Tiwari, Shri 8. R. Arumugham,
Shri Radha Charen Sharma, Shri
R. M. Hajarnavis, Shrimati Renu
Chakravartty, Shri P. T. Punnoose,
Shri Subiman Ghose, Shri Uttam-
rao L. Patil, Shri Braj Raj Singh,
Shri Ignace Beck, Shrimati Khush-
waqt Rai—] am sorry—

Shri Braj Raj Singh (Ferozabad):
Is it a Committee of Shrimatis?

Skri A. K, Sen: I am very sorry

Shri Khushwaqt Rai and Shn
Ascka K. Sen, and 15 members from
Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee, the
quorum shall be one-third of the
total number of Members of the
Joint Committee;

that the Committee shall make a
report to this House by the end of
the first week of the next session;

that 1n other respects the Rules
of Procedure of this House relating
to Parliamentary Committees will
apply with such variations and
modifications as the Speaker may
make; and

that thus House recommends to
Rajya Sabha that Rajya Sebha do
join the said Joint Commuttee and
communicate to thus House the
names of Members to be appointed
by Rajya Sabhu to the Joint Com-
mittee "

This Biil was introduced in the last
session. Hon, Members are well
aware of the circumstances under
Which this ‘Bil! hax been introduced
~Sad ir Sought to Be passed.’ Apart
- (Woin veriodd adwurances given by the
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Government from time to time, pub-
lic opinion, by and large, has been
insisting for many, many years that a
Bill of this nature be at least intro-
duced and passed, go that the law of
this country condemns a practice
which is not only antequated, but
may be described as pernicious, a
system which has caused umtold
suffering in the past and still conti-
nues to subject to suffering a large
number of impoverished people who
find it impossible to marry their
daughters to suitable bridegrooms
unless the proper price may be paid
by them.

It 15 not necessary to deal with the
history or try to analyse the causes
which have led to this pernicious
social evil. It is enough to take note
of it as an evil which needs complete
eradication. I do not claim at all that
a law passed by this Parliament
would completely eradicate this evil
In fact, law never does - eradicate
evils. It is the social conscience of
the people which ultimately sanctions
the prevention of crimes and evils
The law only expresses that social
conscience. We are only taking the
first step, namely, express in no
equivocal terms the conscience of
people which regards this practice
pernicious and which regards it as
evil. I can tell you, Sir, that
the introduction of this Bill, I do
remember how many hundreds
letters of congratulation I have
sonally received apparently from
ple who have been feeling the oppres-
sion of this system. Coming from the
part of the country where I come
from, I can testify myself how espe~
cially the poorer sections and the
middle class have suffered in the past
and are still suffering when their
girls come of age and they have to
find suitable bridegrooms for them

I

s

It 38 true that a system which pro-
vides for parents’ finding out bride-~
grooms for their daughters naturally
supplies the cause for such a sy:tem

. Byt 1 cannot see in the near

betantial 2 that,
sul relaxstion o m—

tice 't am not very much



™m Dowty -

[Sbri A. K. Sen)

myself of a jarge-scale freedom to
daughters to find bridegrooms for
themselves, but whatever my per-
sonal feelings may be, taking into
account all the social circumstances
which confront us, we oan foresee
quite a Jong period ©of time to elapse
before this obligation of perents to
find bridegrooms for their daughters
can see an end.

Therefore, so long as this obligation
lasts, the price that this obligstion
necessarily involves becomes felf by
those people from whom the price is
demanded, and it is for those that
this Bill is meant, to relieve their
suflering, a suffering from a system
which I do not think anybody here or
outside would be prepared to support.

of a Jarge number of ladies and saw

ment of meh‘g Jegislation.

All of us know that child marriage
as such has been prohibited a long,
long time ago, and yet, unfortunately,
they take place every day.

8hri Raghubir Sabat (Budaun) In

Shri A. K. Sea: In towns too Let
us not be so proud of our towns. I
have seen marriages being per-
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robbers are not encouraged, and that
is the real enforcement, the real
sanction behind the Penal Code.
Same here as in other branches of
our legal system. The people must
determine for themselves that an evil
which the law has prohibited should
not be perpetrated and those who
seek to perpetrate it are punished we-
cording to the provisions laid down
in the law,

It 1s our duty, therefore, as I said,
our paramount duty, to express
through ourselves the social cons-
cience of the country which frowns
upon this evil, and we are actually
doing it now in proposing to pass this
law. About the enforcement of it, we
must build up solid public opinion
against this system, a public opinion
which will come forward to see that
the law is obeyed and that those who
infringe it are punished.

I am aware myself, and I have also
expressed it here and outside, that a
long time will elapse before this evil
1s completely eradicated by this law,
but this law will at least bring to the
forefront the rising public opinion of
this country against all evils, in this
particular case the evil of dowry. I
am therefore proposing that the
House should pass this Bill as an ex-
pression of a solemin duty we have to
perform in the matter of social re-
forms, in expressing the vvice of the
people in unmistakable terms against
evils which afilict our society
One of the evils we are trying
tackle today. Others we have
to tackle in the past, end there
be more which we will be called
to tackle in the future

fui.k

1 do not want to add very much,
think the Bill recommends itself.
recommendations for the Bill
writ large not only on the face of
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creation of a class of people
became desirable in the eyes of pros-
pective parents-in-lew. It is only
because or that class of people was
eagerly sought after by prospective
parents-in-law  that prices started
being demanded. -That privileged
class is fast disappearing. It will take
some more time for all such privi-
leges being destroyed, but so long as
they last, so long as other privileges
are attached to prospective bride-
grooms, this evil will continue unless
the law makes it illegal. Therefore, as
I said, the recommendation for the
B s writ large on the Bill itself,
in our society, in our history and in
the needs which have impelled us to
dring this legislation. I ¢herefore
submit that this motion may be pass-
ed,

Shri Narayanankntty Menon
{Mukandapuram): May I point out
to the hon. Law Minister that when
the Bill is passed and when it is noti-
‘fied that it comes into force, it will
affect certain communities in the
State of Kerala unless some conse-
quential Bills are introduced and
passed? Now that Parliament has
got jurisdiction over Kerala, may I
know whether the Government will
introduce those consequential Bills?

Mr. Deputy-Speaker: That can be
raised when we discuss the Bfll.

Shxt Narayanankutty
1 am just putting it to him.

Mr., Deputy-Speaker: Motion made:

“That the Bill to prohibit the
giving or taking of dowry, be refer-
red t0 a Joint Commitiee of the
Houses consisting of 45 members:
30 from this House, namely, Shri J.
M. Mohamed Imam, Dr. K. Atcha-
mamba, Shri Nibaran Chandra
Laskar, Shri Onkar lal, Shrimati
Jayaben Vajubhai Shah, Shri Bal-
krishna Wamik, Shri Ram Krishan
Gupw, Shri Mahendra Nath Singh,
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Shrimati Satyabhama Devi, Shri
Sinhasan Singh, Shrimati Uma
Nehru, Shri J. B. S. Bist, Shrl
Hifzur Rahman, Shrimati Renuks
Ray, Shri Tekur Subrahamanyan,
Dr. M. V. Gangadhara Siva, Shri V.
Eacharan, Shrimati Sahodra Bai
Rai, Pandit Babu Lal Tiwari, Shri
S. R. Arumugham, 8hri Radha
Charan Sharma, Shri R. M. Hajar-
navis, Shrimati Renu Chakravartty,
Shri P. T. Punnoose, Shri Subiman
Ghose, Shri Uttamrao L. Patil,
Shri Braj Raj Singh, Shri Ignace
Beck, Shri Khushwaqt Rai and
Shri Asoka K. Sen, and 15 members
from Rajya Sabha;

thas in order to comstitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of Members of the
Joint Committee;

that the Committee shall make a
report to this House by the end of
the first week of the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajys Shabha
do join the said Joint Committee
and communicate to this House
the names of Members to be
appointed by Rajya Ssbha to the
Joint Commit

Shrimati Parvathi Krishnan.

Shri Vajpayee (Balrampur): There
an amendment.

Mr. Deputy-Speaker: He may move

it,

Shri Vajpayee: I beg to move:

(1) “That the Bill be circulated
for the purpose of elickting
opinion thereon by the first day d '
the next gession.”
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Mr. Deputy-Bpeaker: Both the
motion and the amendment will be
discussed together. I will call him
after Shrimati Parvathi Krishnan.

Shrimati Parvathi Krishnan
(Colmbatore): I welcome this Bill
and 1 extend full support to it. The
only disappointing aspect that I felt
when the hon. Minister was speaking
was that he starts off with a sepse of
defeatism, he talks of the great difi.
culties that are going to be there, he
talks of how it is going to take a
very long time to educate public
opinion and a0 on,

As long ago as 1853, a Private
Member's Bill was introduced in this
House by my hon., friend Shrimati
Uma Nehru, and at that time what
did the Government say? They said:
give us time, we should not be too
hasty, we will bring a comprehensive
measure. Six years later, with great
difidence our Law Minister puts this
measure before us for discussion.

This is a most disappointing thing
because when he is there represent-
ing the Government to bring forward
a measure which js for jolting the
social conscience of our country, at
that time one would think that his
very speech should give the initial
jolt, rather than that he should start
off by throwing cold water, in the
manner in which he did. We know
and he himself said to begin with
that he had received hundreds of
letters of congratulations, messages
and so on, and having given us this
very happy information, he goes on to
be s0 gloomy about it.

16 hrs,

We are all aware of the fact that
there is going to be much opposition
to this Bil}, or to this Act when it is
passed, in this country, and equally
those of ug on this side of the House
are aware that much of the solid
opposition will be inspired from
among the ranks of the ruling party.
We have had the experience of that
oppomition im' Keralp, where it was
thosy .from amongst ithe 'ranks of the
Congress that opposed the: dowry.

. AUGUST 8, 1909

Mr. Deputy-Speaker: Because the
dowry question wag also there.

Shrimat! Parvathi Krishnan: It is
always very uncomfortable to be
Tehinded of one's misdeeds, and
therefore, no wonder we find the hon.
Member so sensitive even on a ques-
tion, jike prohibition of dowry. So,
YOy gee that the opposition has started
VeTy early.

_What are the points that the oppo-
sition ugually wields? One is that we
Mmusgt give our daughters someth'ng
to fa11 back upon, that dowry is what
Wwe give to the daughters so that they
£9 into the new household that they
enter, the father-in-law’s household,
With the social and economic status
that will enable them and help them
10 be respected there This is the
&rgument that is advanced, but what
sctyally happens in practice? In
Practice, once a girl with her dowry
£08s there, the dowry is snatched
8Why from her, and she really has
#bsolutely no claim to it at all. There
of cases or rather
of cases which one can
Qudte, where when & girl is widowed
4t a very early age, she is thrown
out g5, the streets, because there is no
one there to support her, and because
once the dowry which she brought has
E0Ne into the hands of the father-in.
laws neople, they have no further use
10 ner.> Theire: have -heen’ ceses - even
Wian the phrents have Mid to vescue
thelr  widlowed - déughters: * 1 ‘from
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maltreatment, and have had to take
them back into their houses, and
then, these widowed daughters in
many families have become drudges
even in their own houses, once their
mothers and their elders have died
Such cases are there in plenty.

The hon. Minister when he was
introducing the Bill, said that this
Bill was being introduced in order to
eradicate the suffering of impoverish-
ed people. 1 think these were the
words he used. Unfortunately, it is
not the impoversished people who
suffer because of the dowry system
It is more those who have got the
wherewithal, and who are able to give
the dowry; and I think the suffer.
ings, as far as the dowry system fis
concerned, and the evils of the
dowry system are there in every
section and every stratum of society,
more 30 where the dowry entails a
larger amount

Then, we also have the other
argument that 15 always being
advanced, the argument of religious
practices, the argument of our old
Hindu heritage, of our culture and
so on and so forth. This is one of the
favourite arguments to point out that
one should not interfere with the
sanctity of dowry. They do not care
at all about the sanctity of marr:age;
1t is sanctity of dowry that these
people usually talk about i seyron
and out of geason

Always, we find that reactivnary
sections, throughout history, whenever
they want to hold back the march of
progress, whenever they want to keep
up all traditions that help them to
remain in power, bring forward this
sort of arguments in trying to side-
track issuec

One cannot forget that a learned
judge, some years ago, in a judgment
in a casc about dowry, said iyese
words:

“When the hridegroom is bemng
fered as: a: marketable commo-
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dity, the high standards of the
scriptural marriages is ccntami.
nated by sordid considerations of
immediate monetary gain",

No more effective reply could bde
given to those who talk in terms of
the sanctity of dowry than these
telling words of a judge

Now, coming to the Bill itself, the
flist thing that I would like to draw
the attention of the House, and the
attention of those Members who sre
going into the Joint Committee, is
with regard to the definiuon. Not
being a lawyer myself, I am not sure
how far this definition will really
cover dowry or how far this defini-
tion will be such as to prevent the
misuse or prevent the contravention
of the giving of dowry by some
means or the other.

The deﬂnitxgn reads thus:

“In this Act, ‘dowry’ - means
any property or valuable security
given or agreed to be given to
one party to a marriage or to any
other person on behalf of such
party by the other party to the
marriage or by any other persan
on behalf of such other party
either at the marriage or before

or afier the marriage.”.

But I wonder whether this defini-
tion would cover whatever the father
wishes to give to his daughter, or
whatever a father is called upon to
give to his daughter at the time of
marriage by private agreement
between the parties, that 1s, the bride-
groom's family and the bride's
family For, here, he talks of one
party to the marriage giving to
another party to the marriage; I am
apprehensive whether there might not
be the danger of an understanding
that a certain amount should be
settled on the bride and later,
knowing as we do what the social
status of our women 1is today, know-
mg as we do the difficulties that
women have 4o fiide ‘In ¢’
whether that' will 'not’alteiwards
gotaway | from “her -By ‘Methody 3¢
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bullying Is this a water-tight
definition or not? Or should the
definitton be something more; should
the definition be more precise, and
more detailed in order to cover also
the possibility of gifts being given by
the father to the bride at the time of
marriage”

Then, in the same clause, the limit
that is set upon the dowry 18 Rs 2000
I feel that this 13 much too large a
figure, because in these days, we
know what a great deal of indebted-
ness 1S arising because of this system
of giving dowry People have to
borrow, they have to mortgage what-
ever little property they have, and
once the marriage 18 over, they find
that 1t takes years and years for
them to pay off these loans that they
took in order to pay the dowry

That :s why in  our country the
minute a daught.r 1s born, there 18 no
jubilation in a house, she i1s con-
sidered to be a liability whereas a
son is considered to be an asset Only
two days ago, I met a friend of mine
who happens to be the third child in
the famuly, and she is a daughter,
she 1s a girl She was telling me how
from her childhood onwards, one
story was being repeated to her all
the time by her mother, how when her
brother was born,—the first child,—
the grand-mother came with
scales and had the child
weighed 1n gold and presented her
mother with all that gold, when the
second child was born, it was a
daughter, and they received some
silver ornaments and so on When she
was born, as the third child, the
grand-parents were so disappointed
that they just sent a postcard, not even
a greetings telegram Now, this is
a very telling instance

Mr. Deputy-Speaker: By that time,
they might have lost that gold and
silver

Shrimati Parvathi Krishoan: No,
Sir, they had no dauhgter to give in
wmarrisge The first was only a son

AUGUST 9, 10800
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Be that as it may, the point is that
when a daughter is born, the first
thing that strikes the parents is: what
are we going to do about the dowry?
Therefore, 1 think this lmit should be
brought down. I would suggest to the
Members of the Joint Committee that
Rs 500 would be a far more reason-
able amount If parents do wish to
give their daughters ornaments,
because they like to see them dressed
up at the time of the marirage and
so on, there are all the years preced.
1ing the marnage and they can certain-
1y give their daughter these gifts even
after their marriage, but as part of
the marriage expenses, the jewellery,
clothing and 30 on at the time of the
marriage, the figure should be kept a»
Jow as possible, because only then
will 1t be possible to educate public
opinion and to see to 1t that people
do become conscious of the fact that
marriage expenses should be restricted
to the minimum

With regard to clause 3, I feel that
the fine of Rs 5,000 which has been
put down 18 rather exorbitant This
might be considered strange, opposing
the mstitution of dowry as I do, but
1 feel that 1t 1s not by these monetary
penalties that you are going to rouse
gocial conscience 1n this country,
much more are you going to rouse it
by sending them t{o jail, by seeing
that they are pointed out to society as
enemies of society because they
contribute to a custom and an fnsti-
tution that i« an evil m society It
18 not money penalty that 1s going to
rouse them, because those who have
money will say, ‘All right We pay the
fine and, at the same time, we do
this’ You may even have an agree-
ment, an nner understanding,
whereby the fine will be covered by
the amount that 13 decaided upon for
dowry

Therefore, 1t 15 a social penaity that
has to be inflicted on those who are
enemies of society and that s why I
do not think that this fine is going to
help in any significant way, on the
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other hand, it is the imprisonment that
is far more important and that is what
we should concentrate upon.

Now, I come to clauses 5 and 6.
Clause 5 says that any agreement for
the giving or taking of dowry shall
be void. Then clatuse 6 goes on to
create a loophole for contravention.
What are they told? They are told
that they should not receive dowry
sbove, as the Bill gstands today,
Rs. 2,000. Then they are told: “if you
receive & dowry above Rs. 2,000, you
have to go to jail, you have to pay a
fine; and make sure that that dowry
is finally transferred to the bride.”
This is the loophole thst you are
providing.

1618 hrs.
[{Sarx BARMAN 1n the Chair)

In clause 5, you say that the agree-
ment will be null and void. I think
according to section 65 of the Contract
Act, when an agreement is null and
void, whatever is paid acéording to
the agreement has to be paid back to
the person who paid it. I am not
clear about this. I would fike the Law
Minister to clarify this point.

Shri A. K. Sen: The hon lady
Member is perfect on that point.

Shrimati Parvathi Krishnan: I thank
him, But there is something that
really alarms me in regard to this
particular clause. As is usSual with
many of the measures, particularly
social reform measures, that are
brought forward by Government, my
experience has been that there are
tlways these loopholes which enable
people to contravene the law and get
off very lightly. Therefore, I feel that
this penalty ghould be much more.
This provision for contravention, this
loophole, must be looked into by the
Joint Committee. They should make
provision for avoiding any such
contingency.

Coming to the last point, in elsuse
3, the offence is made non-cognisable
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This means that Government gre
expecting the initiative for action to
come either from the aggrieved
parties or social reformers. They do
not want to take any responsibility on
themselves. They want to say: ‘We
have brought a social reform measyre.
We are a very progressive Govern.
ment. See what we have done. We
have bowed down to public opinion’.
But they do not want to go that one
step further and take on executive
responsibility for seeing that the law
is finally implemented. 1f it is left to
the aggrieved parties, if it is left ¢o
social reformers, I do not think it is
going to be quite so successful as it
would be it the executive authority
itself had to take cognisance of
breaches of this law, Therefore, I feel
that this offence should be made
cognisable and not left non-cogni-
sable.

These are really the points w
which I would ke to draw the
attention of the House ax far as this
Bill goes. In conclusion, I would
like to say that while the measure is
a very important one and will give a
fillip to the social reform
movement in this country—a
fillip to the eradication of one of the
worst social evils that has grown up
in our country—at the same time,
unless the women of our country are
given Dbasically equal status with
men in every sphere of life, you are
not going to be able to eradicate this
evil. It is no good being complacent
and saying, ‘Now we are having our
civil code. We have introduced one
measure after another’. We have om
the statuie-book today the Marriage
Act, the Succession Act and so on.
We have to go much faster than that.
Side by side with the social measures
that are undertaken, we will also have
to see that economically women are
enabled to have an independent
existence and not continue as they
are today, in the dependence that
they have been forced into.

As 1 seid, the ruling Party has e
particular responsibility in this
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eonnaction, because to every measure
of this type that is being brought
forward, opposition has come much
more from the side of the Congress
Benches than from the side of the
Opposition (Interruptions). That Is
why I would say that we should be
aware of this fact that the fight is
there not only outside Parliament,
not only against certain parties or
certain communal groups who may be
shouting in an organised manner, but
even inside the Congress Party itseif.
In the name of old customs which aze
a festering sore in our country, we
sre told that we should go very
slow. But it is very necessary, when
there is u festering sore, to have &
very quickx and major surgical opera-
tion. In this case, the surgical
operation needs the co-operation of all
parties and all sections The law
should operate in such a manner that
this co-operation can be mobilised and
thig evil can be eradicated.

The Minister himself has admitted
that it is not the Act that is going to
eradicate the custom but it is the
bullding up of sohd public opinion
that is going to root out this custom

Therefore, 1 hope that this Bill
when it emerges from the Joint Com-
mittee, will be a much improved
measure, particularly these loopholes
will be removed, and it will pave the
way for the eradication of the dowry
system

sfyermady  sala o, fom wraar
& spriora €Y &3 ag fadw v
% g wafeqa fer mav @, & Iwwr
e w@ § 1 vk o fadwafre
wafier T 791 1 A 7Y ;e EwT)
edw yar g ferd o wfrmo e af
wrehra ewty F arly - faprefy Sz
g cewr 3w guw & 1 quw fewlr
anigfg ¥ A srwnrwan
W T 7y O § 1wy g vt

AUGUST 5, 198

Prohidbition Bik  78¢

feregaw wr afowras § o w (o Ty
¥ wgaa O e axwg & wafase
N A ag wur §, v@ w qHvA
gar wfgd

frg we g § fr @ i qar
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QA E oA vax g fow ww
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37 ¥ IF5q A g T wT A

g9 waey § fafa et & e famng
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e agw Y dJadg AWy qwE,
T 3% 237 Y 7 a1 § A vy fawra
T T, €8 gy Qiar, 3g § A=W
g g1 W waT aw Mg W0
a1 ¥ wngar § & fawaa aff w4
afe A drawr ;i wma son
ot se%  fed mw gz oW Wy
SEqT Y Jradt | A ¢F AT wY qrAer
S & @ ST W TET BT §
aregifos  sfemggr wiy g,
3wt frawor &3 fiar am?

8Shei Tyagi (Dehra Dun): Boys will
go into black-market,
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oft sredeft : oF Fad amfer Y 7
& wray § s wngal w1 Q6 Jur W
§ fawrit ergfinat war §, myw ufas §,
gt faarg w3 ¥ fad wsdfy ad &Y
T Y XA qra, A wywr § v we®
wirwsm i dama
ve¥ wuk & fray @ o gefad
IR AGH > WY gy zfeorr Taw § o

sl ¥ wwwif  (aderE)
gy fewr oY 3§ Y waT W

oft vy : X0 yfa g § fw
g fawr guaT ar] §m e aform
vz §vm s aga ¥ ¥ ® fe ey @
AER |

sflt afiva o v (ITTe-dwa
wgfea onfaar) © fomd wwee waw
3 fr FaT dTRT wTA §, R AT wR-

o} Wty : sX gW §9A (% a8
177 g9 110 A 6T &a WA ¥
oul ® wrg ¥ faag ® @y
HIZA-NLTA AS Y &6 A, 1T AR-
TAR & %z W] & 991 T it
AT WY qE & X g a fue oaw ardy
® iy &Y 78 Rar w@m s aE

oY vt : qya wrd fe arg feat
QWF AW

ot : vf o 29 o
W e feqr wiam fe g fadaw &Y
O TN W €9 F o< Y Frwanf
B o, 9\x 77 Wi gwfa s wwm
wer w0 fry AR e o
I X qwrwe AR f§ & s gar w1
swiw g9 &7 a0 d gz frde fen
fo xg war 1 fefae @ wfed,
R coe (ol g o7 W Pl
off, erwifarns S o apfly #F s
s iduNg ae § fear @
oW A frer @ § & ww
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AW T THG B T AT W
ferr Sfw@ fear arewr & fw
% 1 v ¥ faeg oF T oW
w7 | afeq 77 o™ @R Y fear aite
AT A u | A A § fe vy
SRyt N S g
A7 TR A % A AT INW
Rt § 1 g Tawd € f pa W
q@ @ T, JER cfnh ) af, aw
o 7o AR § ge i sen

BuTET ¥ X W firerd & fald av
ST AR § I g F F dw g
¥ ST & W9 ¥ 0¥ W oW §
av § anpfa 37 w6 &1 e da
o1 3% w¥ Tt g Wi annfes s-
wivniifFawNt s
R winem o § gfes
w0, g "y @ § 1 ) Ry s
fs Y & srufes geR & W
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e § & & wrnfas gere wor &
et # fafewar wi € oY s
guTe ¥t yeurdf § ¥ vw wRew # gaedy
¢ f g w qur ) T, W o
o, W% W Wy w ey § ) F wawm
§ fe ag fafr B e} A0 & ford
ool wft § 1 afz ST T N T @
W 3% qua ¥ fed ox ow T
T g o syfier anres Al ghr o
o IW ¥ e e g ) ¥ oAy
agar & fis fafir soft t& a1a 9 wwrw
oreR fir faq @ sl F ador wer &
fovg Wt A 9 W@ IT W g
ferag A gar, S ET e T §
fage & W win & o 4R 9, W
w faies & o W A ¥ aw §
wra freen o fed @i 1 & s
srgar § 5 w1 & wreat @ ey W
§ w1 s s ¥ @ owar &
waz o€ § ! X A & W@
AT gl A Wy awd @ Wk @qw
sa1 WY Wl @ A & wamar g fe ag
#if eew qoTa @ & 1 e gER
& A FE W agar g s W
Q 9vd 5 g s FT A Awd
T g e T W E ) W
ford gTee A AR FWR F S
g dx g gewi N sEEdw
gy wifed

wifcdimfMRmnrgifco
frdys &Y o ¥ arrem ¥ fag
safey fisar o 1 o frdaw &Y g
war a% ¥ og, gefed W s g
oY a7 AT qed € 5 o g &
aw & § a1 =, ufig safad fs ov @
7y frdas w1 @ w14 @ aar L@k
e & wgarT ¥ W R 9 ST
fisar § fe ag wrpr aw ax sarfh
£v ox aw fip W & STR 3 ST
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& afcareer & fd srvordrer off @ ¢
& arore wrgey f f s oy
trTawsA v gr oy
TR YYvr I AL

oft worto wEETwN : WwT IWK
LA

ft wredd) : wft g wfger wes
® Wy fiF o000 o ¥ THW W Wt
wk & ag aga wfuw § 1 qg W w0
wifge o & gower § fe R g W
e WX fineft & fag aifier § o At
& fag w3 @ qweht § ) R wwfa
@ AT 9T aff ¢ fe = o w1 fo
arar 1 W frar o A AT
Twinfrsw s dqu d
fag 3% T ared & o 0w WX W
# o1 gwar ¢ Afew qrree faearg ¥
9 FIC A A ] X T T IR
w2 & fot B¢ et afF v aY
famngfeagmiswdagaft
waT W @ ol 1 a7 fead
e a1 ? A AT I TIR TR
afes 7 3R e & O% W § TR Ew
mﬁgzg?ﬁmﬁxeo%m
sfq o 9@ WX I W AR w°
i fear I, S Po, Lo WA WR
afwor & frd o A w@d gC wMa F
% T gaar A far s o F ennan
g 5 & a1 spe f frewr
TR WX WTET FTIT Sy aff X
¥ | wfad g aa e g )
¢ forry fie s T W TAT AT @
¢ wfex gg ona F ga wT @ &
qarx ¥ gty § wfeward § sk =
wfewardl w1 oigh % ¥ wwar § ag
®AT e T s, I i afy
FET ) TE A T A Harad s
§ | AT FHI A ET TW WT

g T won wgh @ o
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warw ¥ gure ¥ ford a1 wew W}
€ otc gt Qw war ST ®C
fier + ¥ frder & fir Qur e @
wofire ey oY g & o W @
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ardy & s 9T fad six fod o o
W 7 I § Wi Wl & A
W SXT wweT § O § Ay e
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IJIGT Y awaT §
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2 1 5 SREAE DS ST feay amr
o g o weely wrew o § e #
W @Y § GO W wfea B
WY qIg FERAT E ¢ TR WX T&T
2 Wik 3% wif g A s o) q-
ZaT w1 § A7 a4 & 7 w-
fog & s wrgan g R o €Y T
¥ awE T ey § Wy § ! Afew
o fafs ot & oF wgwr Tww
arw fear & | I WA ¥ W
Fgm ¢ fie ag ot § gw g U
F AT9 9T U% FHE § T A9 N 7
QAT ¢ fr oz wow Fdm &% ? ¢
fatgs &t wTOT 7 saF w7 O @
# e wfy s et £ 1

QW WA §OR : GTET T )
g

st wrgdY ;. WT w7 @
wWE R agag v a0 frRw §
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142 LSD—9
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fufawr wrowdi oY swwrd 1 fpdw W
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W BT TR g A @ A fiw F
HTT AT O AR W] egw @ Ry
waw WX W W N R g
FATAT WTEX A AT ¥ ww g ™
6T WY IS wfgd ) g A o
& fraza wear fe ag Wi s @
i A & | T AW W wAw d -
sE et & wrag WL, TOR
1 5Pa A% ¥ & NE A QN vy
w1 T A w1 ) ¥ wehee
afg & o w71 g Tz vafad vy fe
I% TR O o qUqq W ¥A A
& ) 2 war w1 qpdw Ak At s
ot oY ot g Bar & g Forrwr grec Aoy
2 | Fq W F A R @ ek
A% a9 & faxr 9T qwT v far
g W awIEN fom ;T e ek
HEFT QT XY F fod ) fawaw
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w8 Wt IEE ot WA T
¥ 3w AT 5T £ § Wit & Wi Wy
RS M AR g W AN
offeafa ®1 g &1 avg 61 o8 FTAA
qrE T AT TN 6T | A § 0%
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. ¥y friver § P wae ¥ v W
o g wrfror & frare W Wi g
sy s ¥ g st fieay o i
AT ¥ O AT AN $T § Ay oad
sfirdes & gn @ T wAT ¥ TR
ay gwa § | ¥ i § W A W
Pufirr v 1 w1m 720

8Shri Tyagl: I am opposed to this
Bill .

Some Hom. Members: Why?

Shri Tyagl: For the simple :eason
that these small measures .

7w wrely weer ¢ gl § afed

stam: . ™ faw w7 fay
wind s 3 fs 78 98 9 &5
#t f wahiz oA ¥4 arE & fo
s § w Wk I Th Ty o
T o7 WY & WX T Bt 92 Wy ww
NIBA L) oA S qER T F
wE & Oy IRNT AT 9T fE ew &
QT & fad wg € A FH 99T Y
# Irpft §YT IUH 47 9 B SO
WM gh NN 7 s @amgd
@ 7@ w1, o Ay A G g ama
RO RITMASF IR g é &
WY feunr TH @Ad 4 9g9 14 g fr
7% W 32F & fad N & w1 Af
wg

¥g @ ¢ fe g AR W
% weqT grr & W f§ 397 mEEEe
¥ arare @A wfgd oA fafwes
g ag 0% Q@ faw And § o fe
amwfne § Wi 1 ww A7 A
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q¢ T WAL 92T § | 94 A WA
& @ o &, o zgor € Y € WG
oY qorr g, R av § fir e geEee
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g g 7 Y B, ofe &
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ww won fr Sews & 3T W
awy ¥ gavey Quy wiTmw adw, gard
R ST W R ETT ST T et
& T ¥ oy o W g our Ao
a7 T fegr & @ anenfas @i
WA @ 9T, oA ¥ e
wT A By W dar ¢ avar fedy
it sty o7 FAAK faw 0w @ o
oYY qE IF FFAL K G WY TAA
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PR AT AT SE A 4 ar A
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a1 WY FirewT §) w3 dor w W 9 )
o Wiford fr e o § o i
QA H X €1 yw g wmh
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qarfas wEHT €1 AT F A 9T FA6
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oo dY vt g oY v & fee
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@t s F fyear firwr qwar § aw
fox va faw w1 arg st fy @ @
AT § 1 wA® w7 AT qg TR0 WAL
N wrw ER W a9 W
vy 20 fpmr ¥ 1 o wg &
* k8 ¥t apwtr A gy ey gl
TR A | A @ ag ag O
off w awft | Y fc Aw EeT
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AT FET I A} 9F T a<g o7
™ ®T 24 auWT W | AT gar
2 aATT § gAY At frrg ¥ Ay
WMT 1A AQE TT TR D
et wr qarc Y fivar o gwar
ure fee frm amr & fad s aEd |

ag &t farrfeat & A oF gaR
w1 YOS g DX § | @EAATT ART
W RISTLI AN A §, gewr
& wfEx & fs 3 WIF wgreanfre §
T ¥ fgara & a8 wmv T w0
wfgd | gaawe 7 N g R
9T 3 T QF qW | ¥ A or R
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a1 Wl § fr wore Wi finedy o g5
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e off § 1w et ow Qo W
U waRd ot et aft 2N

wqru ewd § e et e &
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OF wwfad o gt § fo Poedr
& ot WY Q31 gawdt § e o it
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AR EEE ) qrw W d Wm
T 1 wlad wie ek
A W T F widw W o W I
ow3 § waffe ag e fn dreed
I @ weft | e W g
ATZ ©T STLT AAWT oY o g g
fis Saredr & mfcgt f sdw aTOwve
7wt g

AN qFATAT 9T gqE J9A

& A 3 A X WA q W A
arar « Tad AT g3 gd fe e |
At qFe ¥ Al wTgrg A A}
YA AT W AT A A @ T
T &fwx X § woN FEAr wY
gm ag TWH A WA w@w
wifie ag @ AQ qEfF W §
Wt § wodt HEA A 2@ GATT wId
% gt @Y 43 X G AT qr@

4 fen srge e AEA ¢ CHA §—
qréfar 7 dfcr Foawr wawe § wrfesg
T df

siteardy : & qfex & & v
aga WL WO § | wiEIEqez weAr §
& awaT a9 ¥ & garg faqr war W 4
et w3 A cad war fawr @
qR areye QT § fe ww W S
R e ovad o § :

“In this Act, ‘dowry’ means any
property or valuable security given
or agreed to be given to ane party
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to s marriage or to any other per.
son on behalf of such party . .

Therefore, it is either that party or any
other cousin or anybody on behalf of
that party. For the sake of distinction
we may call it ‘party No. 1. Then it
says:

“ ... to be given to ome party
to a marriage or to any other per-
son on behalf of such party by the
other party 1o the marriage or by
any other person on behalf of such
other party . . .”

Therefore, it will be dowry only
when it is given to this party, say, for
instance, to the boy from the side of
the girl. If anything is given from
the side of the girl to the boy then
only it will be considered as dowry.
It must go from one party to the oppo-
site party to be called a dowry.

Pandit Thakur Das Bhargava: Party
to the marriage which can only mean
wife or husband and nobody else.

Shrl Tyagi: Of course, party to the
marriage; there is no doubt about that,
It means that either the daughter her-
self must give to the bridegroom or
anybody on her behalf must give to
the other party or anybody on behalf
of that party. There are two parties
in the marriage. If any person on
behalf of one party transfers money
to sny person on behalf of the other
party, that becomes a dowry. If two
parties are-not involved in the tran-
saction and a father gives something to
his daughter, that will not be a dowry.
That is what the law says. If you read
the provisions here you will find it to
be so. I want the lawyers to contra-
dict me; I am a layman. That is the
mezaning of the provisions here, as far
us I am able to make out, that dowry
will only come in when two parties
are involved. One party is the reci-
pient and the other party is the giver
of the dowry; either they can directly
conclude the transaction, the principal
parties themselves, or anybody on
behalf of one party can give some-
thing to any other person on behalf of
the other party, but it must puss from
one gide to the other. If the father
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gives something to his daughter it will
not be a dowry.

According to this, Sir, where are we?
How is the dowry system going to be
stopped? Under this provision you
can give Rs. 5000, but the only condi-
tion is that you should not give it to
your son-in-law, you should give it
to your daughter. In that case it ia
all right I suggest, Sir, for God’s
sake do not come out with measures
which are a lmughing-stock before the
public. What will people think about
us, when we, Members of Parliamens,
pass such an Act which has no mean-
ing? Even the objective of the Bill is
not achieved by this wording.

Then there is something said about
presents. If the present exceeds
Rs. 2000, the father or the parents
concerned will immediately be sent to
jail for six months. Is that the man-
ner in which such a relationship
should be controlled? Marriage is the
only occasion in the country, in Indis,
where a house is happy, where every-
body is in his happy mood. It is on
that occasion that you want to bring
the bombshell of this law. What is all
this?

Then about the security and the
money. You can give any money to
anybody. For instance, you can give
a gift to anybody in the world but not
to one's own relation! That is what it
comes to. Then why not stop the gift
to others also? I can give any amounts
to anybody, gifts to anybody, but not
to my kith and kin! That is what it
comes to. I can understand that mar-
riages should not be performed or
subsist merely on the basis of ex-
change of money. That is objection-
uble to me. Wherever there is any
marriage, any agreement or settlement
between the two parties on the basis
of money being exchanged, I think
that is criminal. I can understand
that it should be stopped, but it wil-
ling offers are made, for instance, by
a father to his daughter, what is e
matter? For instance, I have no som.
If I have any money, to whom shall X
give it? Shall I give it to your sum
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for nothing? After all, some money
must go to my daughter. But you
send me to jail; because my daughter
was married and 1 gave her some
money I must go to jail. There must
be some limit on passing laws. I sug-
gest and I appeal to the Government
not to indulge in such small matters
because they are popular and because
there is demand for such measures.

Somehow or other, we seem to be
feminine-ridden. Somehow or other,
we have given so much hft to the
ladies that whenever any demand
comes from ladies we surrender to
them immedately, reason or no reason
That seems to be the law Whatever
their demand, that 15 considered to be
a reformist demand because the de-
mand is made by the ladies After all,
1 think it 1s all right that dowries go
to the ladies

In the circumstances, I request my
friends that they should not be impa-
tient. Such things can be brought
sbout by means of real education It
is wrong for the Law Minister to say
that a penal measure will be an educa-
tive measure. This 1s something con-
tradictory. It 1s a law of penalty and
a penal law, it is expected, will edu-
cate society, as if education 13 penal
and penal actions are educative
actions. This 1s something contradic-
tory which I cannot understand

1 therefore oppose the Bill. I suggest
we should not indulge in these
smaller matters Let us leave this
matter to society, and take up some
other serious affairs for the develop-
ment and progress of the country

18.58 hrn.

{SwrrmaTr RENU CHAKRAVARTTY in the
Chair]

Shrimati Manjuia Devi (Goalpara):
1 am very happy to welcome this Jong-
awaited Bill and I am happy to  see
that at least an opening is made for
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elicting public opinion and effort in
eradicating this social emil. Many
of our women's orgsnisations are
working in this fleld to remove ths
evil from our society. But they find
it an uphill task. When great
speakers like our hon friend 8hn
Tyagi are there, I am afraid it is rather
difficult for us to achieve our aum.

An Ron. Member: He spoke in a
lighter vein

Shrimat! Manjula Devi: Yes; now
1 do hope that the House will take
this matter in a serious way and see
that the tragedy of our soclety 1s
removed

I shall narrate to you a few unhappy
events in our society, when we try to
eradicate this evil from the midst of
Indians and raise the standards and
morale of the citizens of India and
Indian culture There was a marriage
party that came to perform the marr:-
age The father of the daughter was
unable to meet the demands of the
bridegioom's party As a result the
daughter, unable to face the insult to
her parents, put an end to her lLife by
committing suicide

Therc has been another such occur-
rence When the bridegroom's party
arrived and the relations were assem-
abled and the priest was waiting to
perform the ceremony the bridegroom
refused o arrive because he did not
get the required amount As a result
the bridegroom’s party returned and
the bride was left alone According to
the social custom, after the betrothal
is over, the bride becomes a vagdatta
and for her life she could not be
marned

There are many such occurrences
that are happening in our society.
There are also some girls whose stories
came to our notice, namely, that they
committed suicide to save the predi-
lection of their father because the
fathers had to sell the entire property
to give their daughters in marriage, All
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thiy tragedy of life could be avoided
it tius social evil could B& removed
and the system of dowry could be
eradicated from our midst

But the measure that we take
should be effective It should not be
Just fike the Sarada Act, a mere scrap
of paper The people should be rous-
ed to ¢o-operate with us This measure
should be a sort of opening to get the
co-operation of the people The pre
sent situation in India, especially the
economic situation 1s such that very
few can give the required amount
either for therr expenses for the marr:
age or as dowry for their daughters

Next, I come to stridhan Clause 2
oi Tne ™M says

In this Act dowry' means anv
property or valuable security given
or agreed to be given to one party
to a marriage or to any other person
on behalf of such party by the other
party to the marrage or by any
other person on behalf of such
other party either at the marmage
before or after the marnage as
consideration for the betrothal or
marnage of the said parties but does
not include’

(1) dower or mahar in the casc
of persons to whom the Muslim
Personal Law (Sharat) apphes

And then comes
which says

sub-clause (1)

“any presents made at the time of
the marnage to either party to the
marriage tn the form of ornaments,
clothes and other articles not ex-
ceeding two thousand rupees 1n
value in the aggregate”

For many people this Rs 2,000 itself
may be beyond their capacity to pay,
and 1n some cases 1t may be too lttle
This Bill should be made clear There
18 no clarifieation as 1t 1s In the Bihar
Bill there 13 a clear definftion It says

“stridhan or anv  other religious
obligations enjoined by the Mindu
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1aw or the personal law applicable
10 the parties”
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This should be incorporated after item
(nd In clause 2 I specially stress for
1ts Inclusion, because under the Hindu
Surcession Act, the daughters are
supPosed to get a part of the property
of the father It 1s just an eye-wash
In actual fact they don’t The father
has the option to give away the
property to hus sons by a will, be-
cause in India, there 1s partality to-
wards the sons The daughters do
not actually get any part of the
father’s property Hence, stridhan
chould not be included in this term
‘qowry Do U pruum ‘rvm e
Bipar Act which I have quoted should
b. added after stem (1) in clause 2

Mr Chawrman Does the hon Mem-
be; have much more to say”

whrimati Manjula Devi Yes

Mr Chairman She can continue to-
moTToWw

17 02 hrs.
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gir. Chairman: The House will
now take up the half an-hour discus-
sion on Bolanm Ores Private Limted
[ will fix the time Who are the
other Members apart from  Shri
Sukla who have intimated their mten-
tion to participate in this discussion?
1 s¢e none How much time does the
hor Mimister want?

The Minister of Steel, Mines and
Fu¢l (Sardar Swaran Singh) The
tip¢ may be divided half and half
15 minutes may be given for each

pMr Chalrman Shn  Shukla may
try to fimish 1n 12 minutes so that
some other Members may be permit-
ted to put questions if they so demre,
and then the hon Mnister can reply

:H_alt-m-haur duscussioh - T






